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     ITEM NO.58                                COURT NO.3                  SECTION X

                                  S U P R E M E C O U R T O F          I N D I A
                                          RECORD OF PROCEEDINGS

     Writ Petition(s)(Civil)                   No(s).   593/2016

     MS. X                                                                  Petitioner(s)

                                                        VERSUS

     UNION OF INDIA AND ORS                             Respondent(s)
     (with application for non-disclosure of names and details of the
     petitioner and office report)

     Date : 22/07/2016 This petition was called on for hearing today.

     CORAM :
                         HON’BLE MR. JUSTICE JAGDISH SINGH KHEHAR
                         HON’BLE MR. JUSTICE ARUN MISHRA

     For Petitioner(s)                 Mr. Colin Gonsalves, Sr. Adv.
                                       Mr. Moses Raj, Adv.
                                       Mr. Satya Mitra,Adv.

     For Respondent(s)                 Mr.    Ranjit Kumar, SG
     Nos. 1 & 3                        Ms.    Binu Tamta, Adv.
                                       Mr.    Ajay Sharma, Adv.
                                       Ms.    Kiran Bhardwaj, Adv.
                                       for    Mr. D.S. Mahra, AOR

     For RR No.2                       Mr. Nishant Katneshwarkar, Adv.
                                       Mr. Arpit Rai, Adv.

                             UPON hearing the counsel the Court made the following
                                                O R D E R

                             Mr. Ranjit Kumar, learned Solicitor General for India,

     has entered appearance on behalf of respondent nos. 1 and 3.                           Mr
.

     Nishat Katneshwarkar, Advocate has entered appearance on behalf of

     respondent no.2.

                             Learned counsel for the respondents state, that it would
Signature Not Verified

     be in the fitness of the matter if a Medical Board at KEM Hospital
Digitally signed by
PARVEEN KUMAR
Date: 2016.07.23
13:27:26 IST
Reason:

     and Medical College, Mumbai is ordered to be constituted, so as to

     submit              a    report   with    reference    to   the   petitioner,   and   onl
y
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thereafter to consider the matter on merits.



         Accepting the suggestion of the learned Solicitor General

for India, and learned counsel for the State of Maharashtra, we

direct respondent no.2 - State of Maharashtra, to constitute a

Medical Board at KEM Hospital and Medical College, Mumbai, so as to

medically examine the petitioner.   Learned counsel for respondent

no.2 undertakes to ensure, that the     medical examination of the

petitioner shall be conducted by the Medical Board on 23.07.2016.

         The petitioner undertakes to appear before the Medical

Board at the premises of the KEM Hospital and Medical College,

Mumbai at 10.00 a.m. on 23.07.2016 for medical examination.     The

report of the Medical Board shall be placed for the consideration

of this Court on 25.07.2016 in a sealed cover.

         Post for further consideration on 25.07.2016.

(Renuka Sadana)                         (Parveen Kumar)
 Court Master                              AR-cum-PS
          Copy of the order be given Out-Today


